53 Written Answers
Discharging of Effluents in the Yamona
River

2651. DR. MURLIMANOHAR 10O-

SHI: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state:

(a) the number of industria} unity in
Public and Private Sectors in Delhi
which are discharging effluents in the
River Yamuna;

(b) the number of units which have
laken adequate steps for pollu‘ion con-
trol and the number of units that have
not taken such steps;

(¢) whether the Munjcipa! Corporation
of Delhi have taken adequate steps tor
treat the sullage before discharge in the
river; if not, by when this will be done;
and

(d) whether al] the thermal power sta-
tion; in and around Delhi have installed
poliution contrel devices for cent per-
cent control of pollution and if not, what
action being takem againset them?

THE MINISTER OR STATE OF
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI KAMAL NATH)
(a) The Central Pollution Contro] Bo-
ard (CPCB) has reported that of the in-
dustrial units discharging their effluent
in Yamuna, 42 have a discharge volume
greater than 75 kilometres pzr day. Of
these, ten arg in the public sector.

(b) As reported by the CPCB, all the
large and medium unitg except Rajghat
Power Plant, have already taken adequa-
te steps to control their effluent and
emissions to the prescribed standards.

(¢) The Municipay Corporation  of

Delhj have initiated action to augment .

their treatment facjlities from its pre-
sent capacity of 1400 million litres per
day to about 2250 million litres per
day by the end of the Eighth
period.

(d Out of the three power stations,
Indraprastha Power Station and Badar-
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pur Thermal Power Stations are comply-
ing with the prescribed standnrds, Only
Rajghat Thermal Power Station is not
complying with the standards.
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Periodic Sztellite Mappinz of Fooest
Area

2653. SERI V.

RAO:
SHRI JQBAL SINGH.
SHRI SURESH PACHOURL

HANUMANTHA

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state:

(2) whether periodic satelli'e mapping
of forest areas is being done;
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(b) whether it is a fact ‘hat satellite
mapping of Eastem Ghats in Andhra
Pradesh has shown rapid depletion;

(¢) whether Government have initiated
any measures to start afforestation of
the FEastern Ghats, especially in  East
and West Godavari Districts of Andhra
Pradesh;

(d) whether Government received any
complaints of rapid deple'ion of teak
and rosewood plantation throw illicit fel-
ling in West Godavari District, A.P.; if
so, the details;

(e) whether a special team is proposed
to be deputed to stop illicit felling in
the Godavari River Valley; and

(fy if not, whay measures are propos-
ed to be initiated to address the concern
of environments in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRT KAMAL NATH).
(3) Yes, Sir, The Forest Survey of India,
Dehradun carries out assessment of the
forest area based on visual interpretation

of satellite imageries on wo yearg rotation
cycle.

(b) No Sir. As per 1989 and 1991
assessment made by Forest Survey of
India pertaining to the period 1983—87
and 1987—=89 respectively the forest area
in Andnra Pradesh has shown no change.

(c) A massive programme of affores-
tation including social and Farm Fores-
try under 20 Point Programme is under
implementation in the State of Andhra
Pradesh. During the Seventh  Five
Year Plan an areg of 7,27,529.5 ha.
was broughy under afforestation in the
State of Andhra Pradesh.

(d) No complaint of rapid depletion of
teak and rose wood plantation through
illicit felling in West Godavari District
of Andsra Pradesh has been received.

(e) and (f) Does not arjse.

[RAJYA SABHA]

to Questions 56

2554, [Transferred 1o 26th
1993]

March,

Rampant felling of treeg in Maharashira

2555. SHRI RAINI RANJAN SAHU:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Goverument’s attention
has been drawn to the report in  the
Times of Indiz dated 25th  February,
1993 captioned ‘rampang felling of
irees in Maharashtra”,

(b) if so, whether Government have
sought details about the alleged desgruc~

tion of forests;

(c) whether simplar
massive destruction of forests have been
tecejved from Madhya Pradesh, Uttar
Pradesh, Bihar and in other partg of

reports aboulp

the country;

(d) if so, the number of and details
of reports ang the destristion caused in
different regions during 199293  so

far; and

(¢) what is Government’s  reaction

in regard thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH):
(a) and (b) Yes, sir.

(¢) No, sir.

(d) Government of Maharashtra have
ordered detailed enquiry by  Commis-
sioner Nagpur into tampering of land re-
ports and illicit felling of trees.

(¢) Government have directed  that
special vigilance measures should be
under taken in the affected areas. Legal
measures are also being under taken
to counter the threat. £



